BEFORE THE NATIONAL GREEN TRIBUNAL KOLKATA

OA ™Appeeml No. 28 of 2020 (Ez)

Sanjay Chauhan Applicant
Vs.

Central Coalfields Ltd. & Ors. Respondents

INDEX

Respondent No.4

Annexure-I: True Copy of thel| 293-297

directions issued to M/s Amrapali

OoCp, Central Coalfields Litd.

(CCcL)




c\v-/b\

; Q
(Jhat\k‘\
e

5§
“d
s &J
‘f!_f BEFORE THE NATIONAL GREEN TRIBUNAL KOLKATA
& .V ;
| I
D&s O.A. No: 28 of 2020 (EZ)
§:
& £ Sanjay Chauhan
Py f Applicant
Vs .
Central Coalfields Ltd. & Ors.
Respondents
[
&
~
= Supplementary Counter Affidavit on behalf of
:E Respondent No. 4 Jharkhand State Pollution
N~ Control Board in compliance of order dated
N

08.12.2021.

I Yatindra Kumar Das, son of Late K.K.Das

.bosted as the Member Secretary,




Dhurwa, Ranchi, and am duly authorized and here

by solemnly state and affirm as follows :-

1.That at present, I am working and posted as
the Member Secretary, Jharkhand State
Pollution Control Board, R.B.C. Dhurwa,
Ranchi and as such, I am well acquainted with

all the facts and circumstances of this case.

2.That I have gone through the order dated
08.12.2021 passed by Hon’ble NGT, Eastern
Zone Bench, Kolkata and has understood the

contents therein.

3.That, I have been authorized to swear this
affidavit on behalf of the Respondent No-4.
Jharkhand State Pollution Control Board
(JPSCB) by the competent authority. Further

it is stated that I have gone through the

C7 AN 29z

relevant files and records.

4.That, it is humbly stated and submitted that
based on the inspection report submitted by

the Regional Officer, JSPCB Regional Office

;\ﬂAR S/A,\\
e ﬁ»{ Hazaribagh, the Board has issued directions

e )
t)ﬁMyQ/Amrapali Opencast Coal Mines of M/s
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Central Coalfields 1ltd. under Section 5 of
Environment (Protection) Act, 1986 and under
Section 33(A) of Water (Prevention & Control
of Pollution) Act 1974 & Section 31 (a) of
Air (Prevention & Control of Pollution) Act
1981 to deposit the Environment Compensation
of INR. 1,35,00,000/- (Rupees One Crore
Thirty Five Lakhs only) within 30 days of the
issuance of the letter with a condition that
in case of failure to do so an interest of
12% per annum will be charged and legal

action may be initiated.

Photocopy of the
direction issued
to M/s Amrapali
OCP,; CCL vide
Boards’ letter no.
B-=209, Ranchi
dated 25.01.2022
is enclosed
herewith as

Annexure- I



>.That the statement made- in forgoing
paragraphs are true to my knowledge in

annexure are true copy of its original. %S&
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DEPONENT

VERIFICATION:

Verified at Ranchi on this the day of
...... January, 2022 that the averments & facts
stated herein above are true and correct

to my knowledge and belief and nothing

material has been concealed therefrom.
e

DEPONENT




———_ JHARKHAND STATE POLLUTION CONTROL BOARD

NAWNEA  TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
:% Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

Ref. Now- [} - 209 Ranchi, Dated:- 25/ J 1o
From,

Yatindra Kumar Das,

Member Secretary.
To,

The Project Officer,

M/s Amrapali OCP,

At: - Tandwa, Chatra.

ORDER

Sub: - Direction under section 33 (A) of the Water (Prevention and Control of Pollution)
Act, 1974 and 31 (A) of the Air (Prevention and Control of Pollution) Act, 1981 —

Regarding,

Whereas, Environmental Clearance was granted for “Amrapali opencast coal mining project of
M/s Central Coalfields Ltd. Located in part of village Khumarang Khurd, Khumarang Kalan,
Ursu, Binglat, Honhe, Tehsil Pachra Block on the east and Koed block on the west, District
Chatra, Jharkhand” over an ML area of 1426.08 Ha with envisaged rated capacity of mine 12
MTY by MoEF, Gol vide F. No. J-11015/ 109/2003-IA.11(M) dated 03.01.2006.

Whereas, Environment Clearance was granted under clause 7(ii) of EIA Notification, 2006 for
“Amrapali Opencast Coal Mine from 12 MTPA to 14.4 MTPA (Peak) in an ML area of 619.87
ha of M/s Central Coalfields Limited located in District Chatra (Jharkhand)” by MoEF&CC vide
MOoEF&CC vide F. No. J-11015/ 109/2003-1A-11(M) dated 20.03.2020.

Whereas, Environmental Clearance was granted for “Expansion of Amrapali Opencast Coal
Mine from 14.4 MTPA to 20.16 MTPA (Peak) in an ML area of 619.87 ha of M/s Central
Coalfields Limited located in District Chatra (Jharkhand)” by MoEF&CC vide F. No. J-
11015/109/2003-1A (M) dated 10.05.2021.

Whereas, the first Consent-to-Establish (CTE) was granted to your Unit by the Board vide Ref
No. 3502 dated 09.06.2003.

Whereas, you were granted Consent to Establish (CTE) vide Board's Ref. No.
JSPCB/HO/RNC/CTE-7811934/2021/7 dated 08.01.2021. The relevant part of which is as
follows:-

; PROJECT SITE AREA Investment (Rs) Product & Capacity Period of f
Plot Nos. Area CTE

Before AsperEC | 619.87 [85811 Lacs (as | Raw Coal - 14.4 MTPA | Date of

Expansion | Ha (as | per EC) (as per EC granted vide | issue to six
per EC) dated 20.03.2020) months.

Whereas, the last CTO was granted to your unj
10829845/2021/1692 dated 31/12/2021. The

ey 72
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Whereas, in response to the show cause notice you had submitted your compliance report vide
your Ref. No. PO/Amrapali/EC(NGT)/Compliance/2020-21/2544 dated 29.12.2020.
A

Wh:reas, the Regional Officer, JSPCB Regional Office, Hazaribagh was directed to submit a
verification report specifically in the light of the reply submitted by the Unit vide Board’s Ref,
No. - B - 04 dated 01/01/2021.

Whereasz the Regional Officer, JSPCB Regional Office, Hazaribagh was again directed to
submit the current Compliance Status Report Vide Board's Ref. No. B - 1146, Ranchi, dated
16.08.2021,

Whereas, the Regional Officer, JSPCB Regional Office, Hazaribagh has submitted the Inspection
Report vide his Memo. No. 843 Hazaribagh, dated 19/08/2021. The observations of which is as
follows: - '
1. Construction of CHP & railway siding -
For the construction of coa] silo and CHP work has been awarded to M/s L & T Limited

4. Tree plantation has been done on reclaimed land from beginning to monsoon, 2021. Total
90,000 trees has been planted.

5. Water spraying on haul roads is being done by tankers regularly.

6. PMI0 analyzer has been installed for the monitoring of pollutants in Ambient Air,
CAAQMS system at project office is under progress,

7. Roof top rain water is collected in rain water harvesting pit.

Whereas, the Regional Officer, JSPCB Regional Office, Hazaribagh was again directed to
submit the Inspection Report with clear recommendation with regard to each & eve
observation made by the Committee Vide Board's Ref. No. B - 2272, Ranchi, dated 27.12.2021.

Whereas, the Regional Officer, JSPCB Regional Office, Hazaribagh has submitted the Inspection
Report vide his Memo. No. 10 dated 07/01/2022. The observations of which is as follows: -

Observation regarding non-compliance. ]lresent Status

I. Non-construction of Coal Handling Plant | Unit has given the work order to M/s Larsen &

(CHP), Silo & Railway Siding. Turbo Ltd. for construction of Silo & Coal
Handling Plant and for construction of Railway
Siding to M/s RITES Ltd. work is under
progress.

2. Non-construction of Toe wall, catch drain Toe wall, Garland drain and settling pit has

and settling pit around OB dump. been constructed around the OB dump.
3. Insufficient tree plantation and gxeeq«jﬁt.; i 34 saplings hag been planted in
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Project d‘ng

different location in Amrapali
the period from 2015 to 2021,

4. Contaminated run-off flowing into Barki

Toe wall, Garland drain and settling pit has
River / Dudhmatia Nalla.

been constructed around the OR Dump.

5. Spontaneous combustion in coal dump. Fire fighting arrangement as well ag speedy

disposal of coal sent to the party.

6. In adequate water sprinklers for controlling
fugitive emission.

Water spraying on haul road and on the rout of
Railway siding is being done by the movable
Tankers and 40 pos. fixed water sprinklers,
Water is taken from rainwater harvesting pond
constructed within the lease hold area,

Unit  has obtained the permission for
withdrawing gound water 4220 m3/d for
sprinkling & other purpose.

Unit has 5 Tankers of 28 KL, 03 Tankers 12
KL, 10 Tankers 20 KL, 03 Tankers 12 KL, 03
Tankers 8 KL, 01 Tankers 18 KL, 01 Tankers
15 KL

Nature of violation — Discharges in violation of consent conditions, mainly prescribed
standards/consent limits,

Basis to levy the Environmenta! Compensation — Pollution Index

The environmenta] compensation is based on the following formula:
EC= PIXNXRXSXLF

Where,
EC - Environmenta] Compensation
PI - Pollution Index of Industrial Sector
N - Number of days of violation took place
R - A factor in rupees for EC
S - Factor of scale of operation
LF - Location Factor

Now in this case,

PI is to be taken as 75 as the industry belongs to Red category (as per CPCB'’s guidelines.)

N is to be taken as 480 days from 14(09/2(}207_ 0 090142022 (N — Number of days of
violation took place is the period betwc;eﬁ the day-of ¥ 1 Crved/due date of direction’s
compliance and the day of compliance’vetifie,
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0.5 for micro or small, 1.0 for medium and 1.5 for large units as per CPCB Guidelines).

LF is to be taken as 1.00 as the total population of Tandwa is less than one million as per
Census Data 2011 (District Census Handbook, Chatra).

Therefore,

EC (Per day) =PI x R x § x LF
=75x%x250%x15x%1
=1INR 28,125.00

Henceforth, the Environmenta] Compensation for one day comes out to be INR 28,125.00 So
the total Environmental compensation for 480 days comes out to be INR 1,35,00,000.00 (i.e.
Rupees One Crore Thirty Five Lakhs only).

(A) of the Water (Prevention and Control of Pollution) Act, 1974 and under section 31 (A) of the
Air (Prevention and Control of Pollution) Act, 1981; it is hereby directed to deposit the
Environmental Compensation of INR 1,35,00,000.00 (i.e. Rupees One Crore Thirty Five
Lakhs only) within 30 days of issuance of this letter, in case of failure to do S0 an interest of 12
% per annum will be charged and legal action may be initiated.

This issues with the approval of Competent Authority.
sd/-

(Yatindra Kumar Das)
Member Secretary

Memo No. ... @ - }g") Ranchi, Dated. . 25/ .’/ A2Ty

Copy to: The Regional Officer, JSPCB Regional Office — cum — Laboratory, Hazaribagh for
information and necessary action from his end.

(Yatindra r Das)

‘ : Member retary




